
IN THE COURT OF ADDL. DIST. & SESSIONS JUDGE
HOJAI, SANKARDEV NAGAR.

Sessions case No- 446(N)/14

State of Assam

Vs

Md.   Samim Ahmed

Present :

Sri P.K. Bora, A.J.S.

Addl. Dist. & Sessions Judge

Hojai, Sankardev Nagar.

Ld. advocate for the accused :  Mr.  B. Barua. 

Ld. advocate for the  State : Mr.  R. Roy , Addl. P.P.  

Evidence  recorded on : 13/2/15 

Judgment delivered on : 13/2/15 

                                                   Judgment 

                                                   (1) The case of the prosecution  in brief  

is that  on 18/8/13 Md.   Saleh Ahmed  lodged  an ejahar  before  the O/C 

Hojai  P.S. stating  that  on 17/8/13 at  about  10 p.m.  accused Samim 

Ahmed  restrained him  and applied a blow on his  head  with a big  lock 

causing  injury on his head . 

                                                   (2)Having received the  ejahar  police  

registered a case , investigated the matter  and finally  submitted charge 

sheet against  the accused  person.   Since the charge sheet  was  filed 

against the offences  triable by the Court of Sessions , the committing 

Court committed  case  to the Court of Ld.  Sessions Judge Nagaon. The 

said Ld. Court transferred this case to this Court for disposal.   On his 

appearance  before  this  Court  the written charge  U/S 341/323/307 
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I.P.C.   explained and read over to the accused to which  he pleaded not 

guilty.   

                                                     (3) Point for determination : 

(1)Whether  on the  date of  occurrence  the  accused person 

wrongfully  restrained Md. Saleh  Ahmed  and  made an 

attempt  to  murder him  besides causing  injury  to  his 

person? 

                                  Reasons and decision there  on 

                                                   (4) In the  Course of trial  prosecution  

examined  informant  Saleh  Ahmed  as P.W.1.  In his  evidence  he 

stated that  on the  day of  occurrence  a quarrel  broke  out  with  his 

younger  brother  accused Samim Ahmed  and  it followed an incident  of 

mutual scaffling,  that  he  fell down on the  ground and sustained  injury 

on his  head. Thus, the  informant  P.W.1  gave  no  evidence  against  the 

accused and P.W.1 none but  younger brother of the  accused .  However 

prosecution  has not been able to prove  the guilt of the accused .Hence 

the accused is acquitted  and seat at liberty forth with .  

                                                   Given under my hand and seal of this  

Court on this 13th day  of  February, 2015. 

                                                                       Addl. Dist. & Sessions Judge 

                                                                               Hojai, Sankardev Nagar. 

Dictated & corrected by me 

Addl. Dist. & Sessions Judge 

Hojai, Sankardev Nagar.  

Monuj.   
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Appendix

The prosecution witnesses are : 

1. Md. Saleh Ahmed – P.W.1 

The defence witness : Nil 

The Exhibited documents are : 

Ext-1 - The ejahar. 

                                                                                                         Addl. Dist. & Sessions Judge            
                                                                  Hojai Sannakdev Nagar.              
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